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a Commision of Enquirty under the
Comnlssion of Eaquiry Act, 1952
presided over by Shri lustice B. N.
Srikrishna. The Commission will en-
quire into the rios which occurred jn
the Bombay Police Commissioperate jn
December, 1992 and January, 1993. The
Commission, according to ity terms ot
referencefi iy required (o eaquire into the
adequacy or otherwise of the precau-
tionary and preventive measures (aken;
the adequacy of the steps taken by the
police to contrd the riots inciuding the
justification of Pofice firing; and the re-
ponsibility or otherwise of any indjvi-
dualy or any organisation for the events.
It is furcher required to suggest the long
and short term measures to avoid  re-
cwtence of such incidents and to Secure
communal harmony. The Commission
has (0 submit its report (o the State
Government within a period ©of  six
months from the date of publjcation of
the Notification in the Official Gazette.

(d) According to themn
furnished by the State Government, 757
persons were killed in Bombay  during
the riots in Dtcember, 1992 and January,
1993, Informatjon regarding the Iosses
suffered by the people during the riots
in Bombay is mot available.

(e) According to the information
avajlable, the State Governmeni haye
disbursed Rs. 1225 lakhs o the riof
victims in Maharashtra so far which in-
cludes the amount disbursed in Bombay.

The State Government have taken a
number of measures for the rehabilita-
tion of the victims like providing finan-

cial and other assisiance through local
area committees constitoted for  the
purpose.
Seomrity to press pecple
2787. SHRI MOHAMMED  AFZAL

alias MEEM AFZAL: Will thy Mints-
ter of HOME AFFAIRS be pleased to
state:

(a) whether Government are aware of
the fact that the Press People have to go
to vulmerable points for proper coverage
of the events;
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(b whether Government have jssucd
separate precise and detajled  imstruc-
tions to the Civil, admjniSgrative and
para-military authOrities to provide faci-
iiries to the Press People;

(c) whar steps have been taken by
Government to aviod the repetition of
happenings to the Press Peaple after the
Ayodhya experience; and

(d) what measures haye heen taken (o
compensate the injured people and loss
of their equipments?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED): (a) to (d) Since ‘pub-
jic Order’ and ‘Police’ are State subjects,
it is primarily the responsibility of the
State Govermments to ensure that Press
persons do not suffer any  threat of
bodily harm while discharging  their
duries.  However, the Cengral Govern-
ment have issued guidelines from. time
to time to the Statc Governments — re-
zarding providing necessary  protection
and security to journalists wherever the
situation so demands so that they may
discharge their professional duties effec-
tively and in an independent  manner.
The Minjstry of Labour have informed
iat they have requested all State Govy-
ernments/UTs in August, 1991 to add
the category of ‘Newspaper employees
on outdoor duties’ to the list of hazard-
tus occupation specified in  Schedule-IT
of the work men’s Corppensation  Act.
This would make newspapers ecmployees
cligitie for compensation under the Act.
With regard to incident in  Ayodhya,
the State Government f Uttar Pradesh
have decided to give compensation  of
Rs. 10,000 to the seriously injured
sng Rs. 5,000/- as compensation  tO
those who are sustained minor injury.

(Trapsferred to 26th March, 1993)

Temples distroyed in Kerala in
Decamber, 1992

2789. SHRI O RAJAGOPAL: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether I ig a face that temples
were destroyed in Kerala Stae in De-
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cember, 1992; if so, what iz the number
of temples that were desecrated;

(b) how many deaths reported during
the recemt communaj rios in Kerala;
and

(cy what amount has been sanctioned/
paid (o & femily sneiabers of the vie-
tims of the communal frenzy, the details
e provided-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED). (a) Information is
being collected and will be Iaid down
on the table of the House,

(b) 17 deaths were reported in Kerala
during the recent communal riots,

(c) According to the information avail-
able so far, a sum of Rs 7.2 lakhs has
been disbursed to the riot victims. Of
this, Rs, 6.75 lakhg have been given to the
nexr ef kin of those killed in riots.

Repularising the  services of contract
lahour 2t LP.G. Botiling Plant

2790. SHRI SAMAR MUKHBERJEE:
Wili the Minister of PETROLEUM
AND NATURAL GAS be pleased fo
state:

(a) whether Governmen( arc taking any
steps to regularise the jobs of contract
labourers who are engaged in the filling
shed at the L.P.G Bottling Plany of
Indian Oil Corporation, Suchipind, JYalan-
dhar, Punjab, for the last ten years; and

(®) if not, the reasons therefor?

THE MINISTER OF STATE OF THY
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH
SHARMA). (a) and (by The contract
labourers are employees of registered
contractor1, for specific periods and for
specific juls. As they are not employees
of ICC, Y12 question of their regularisa-
titn does "ot arise,
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Violationg of safety procedures at LPG
Bottiing Plant, Jaiandhar

2791, SHRI SAMAR  MUKHERIJEE:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(ay whether it ig a fact that the con-
tract labourers of L.P.G. Bottling Plant
oi ihe Indian Oil Corporation at Suchi-
pind, Jalandhar are engaged in work
which contravenes the clause 4.6.7 of
tht Report of Committee set up to Teview
safety and operating procedures in L.P.G.
filling, transporiniion and distribution
dated 21st November, 1983;

(b) if o, the details thereof;

(c) whether it is also a fact that the
contractors employing labour in the said
plantgy also violated the recommendation,
made by Ministry of Pefroleum in the
same report under clauss 4.6.9 to provide
safely year; and

(d) what steps have been taken to
implement the recommendations of the
Committeg so far;

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH
SHARMA); (a) to (d} According to M/s.
Indian Oil Corporation, in line with the
cited clause of the report, the contract
labourer; engaged for handling cylinder
ioading/unloading and the truck crew
are confined to areas earmarked for such
operations, Since the haulage contract
labour ig not carrying out any activity
connected with filling, testing, evacuation
and cold repair of cylinders, no safety
gear is prescribed,

Subsidy on LPG and Kerosene

@2792. SHRT PRAMOD MAHAJAN:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state
what subsidy is given to LPG per cylin-
der a5 wel] as to kerosene oil per litre?

@Previously unstarred question 1648,
transferred from 9th March 1993




